
HIGH COURT OF JAMMU AND KASHMIR 

The Registrar Judicial, 

High Court of J&K, / 

Jammu/Sri nagar\/' 

*** 

NO: ~ ~ "J-'j cr-~bJS;b Dt: \.o, tl I 'ffi\3-
Subject:- Holding of National Lo Adalat on 11.02.2017 

Sir, 

Kindly find enclosed a letter dt:- 18.01.2017 received from 

the Member Secretary, J&K SLSA, Jammu, ( copy enclosed ) with the 

request to furnish the desired information before 20th of this month, so 

that the same is submitted to National legal Services Authority for placing 

before Hon'ble Executive Chairman National Legal Services Authority. 

In this connection, you are requested to send the said 

information to this registry by e.mail hcjmu-jk@ nic.in or by tele . Fax NO. 

0191 - 2539896 enabling us to send a consolidated information to the 

concerned authority . 

Encl: -one Leaf 

Yours faithfully, 

]u~ 
( K. Sh~ rma ) /~ j I j; bF/ 
sist Regis rar 

~, ?J\ 1\nfl~ 
NO:- ?.8 ~ 7/sAr Dt:- ( 9 I ( I '}-p ' g._ 

Copy forwarded to the lncharge N I C, High Court Wing, Jammu for 
uploading on High Court web site . 



Registrar General, 
High Court J&K, 
Jammu. 

Subject:- Holding of National Lok Ada/at on ll-02-2011f,-

No:- 2- /3 - 2- Js-/JLSJJ/1 /:(or-:;- Date:-1 2 - of-::>-oR 

1 

l~y 
A if-/ \ Sjv, 

/ /\~\\\~ 
/ 1\Cb\ 1. Under the directions of Hon'ble M r. Justice Dipak M isra, Judge, Supreme 

Court of India and Executive Cha irm an National Legal Services Authorit y, 

National Lok Adalat is going to be held on 11-02-2017 in all states of India 1 

including J&K state . 

2. In anticipation of Nationa l Lok Adalat his Lordship has desired 

information with rega rd to subject w ise pendency in the courts of J&K State 

as on 31-12-2016 in the following format latest by 24-01-2017. 

Category Number of N umber of Total 
cases cases pending 
pending in in the 
the High subordinate 
Court Courts 

Criminal Compoundable 
Offence 

NI Act cases under Section 
. 

138 
Bank Recovery cases; 
MACTcases; 
Matrimonial disputes; 
Labour dispute cases; 
Electricity and Water Bills 
(excluding non-
Compoundable tlzef! cases); 
Service matters relating to pay 
and allowances and retiral I 

benefits; ' 
Revenue cases 

1 
3. In this backdrop, I am desired t o request your goodself t o provide 

this Authority the desired information before 20th of this mont h, So t hat t he 

sa me is submitted t o National Lega l Services Authority for placing before 

Hon'ble Execut ive Chairman National Lega l Services Authority. 

The matt e r may be treated as most urgent. """'% 0 1 · ~ 1 
M emb Secretary, 

J& SLSA. 

Copy to the:-
1. Principal Secretary to Hon'ble Chief Just ice for informat ion. 
2. Secreta ry to Hon'ble Execut ive Chairman J& K SLSA for informat ion to his 

Lordship. 


